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O R D E R 

16.01.2020   Learned counsel for the Appellant filed an affidavit seeking 

withdrawal of the appeal. 

 In the circumstances, without making any observations qua the 

application seeking withdrawal of the appeal, we allow the Appellant to withdraw 

the appeal but without any liberty to the Appellant to challenge the same very 

impugned order before this Appellate Tribunal. 

 The appeal stands disposed of as withdrawn.  The interim order passed 

earlier shall stands vacated.   

 
[Justice S.J. Mukhopadhaya] 

Chairperson 

 
 

 
[ Justice Bansi Lal Bhat ] 

 Member (Judicial) 
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